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HIMACHAL PRADESH ELECTRICITY REGULATORY COMMISSION, SHIMLA 

NOTIFICATION 
 

Shimla, the 24th March, 2017 
 

No. HPERC/438.- The Himachal Pradesh Regulatory Commission, in exercise of the powers conferred by sub-  
section   (1)   of   section   62,   section 66,   clauses  (a),  (b) and (e)    of   section   86   and   clause   (zi)   of 
sub-section   (2) of   section     181      of     the      Electricity    Act,    2003     (36 of 2003),     and   all  
 
 
 



 
 
 
other powers enabling it in this behalf, after previous publication, hereby makes the following amendment in the 
Himachal Pradesh Electricity Regulatory Commission (Renewable Power Purchase Obligation and its 
Compliance) Regulations, 2010, namely:-  
  

REGULATIONS 

1.  Short title and commencement. - (1) These regulations may be called the Himachal Pradesh 
Electricity Regulatory Commission (Renewable Power Purchase Obligation and its Compliance) (Third 
Amendment) Regulations, 2017. 

(2) These regulations shall come into force at once. 
 
 

2. Amendment of Regulation  4.-  For the existing Regulation 4 of the Himachal Pradesh 
Electricity Regulatory Commission (Renewable Power Purchase Obligation and its Compliance) Regulations, 
2010 (hereinafter called “ the said regulations”), the following Regulation 4 shall be substituted, namely:- 

 “4.Quantum of Renewable Power Purchase Obligation (RPPO):-  

 (1) The distribution licensee shall, during each financial year, purchase such quantum of electricity (in 
kWh) from renewable sources as is not less than the quantum of electricity (in kWh), worked out as per the 
Table below:- 
 

          Table-Minimum percentage for Renewable Power Purchase Obligation 
 

 
Provided that for computing the Renewable Power Purchase Obligation (RPPO) of the distribution 

licensee for a year under this sub-regulation, the following conditions shall also apply, namely:- 
(i) the total consumption of the distribution licensee for a year shall include the quantum of 

electricity purchased, alongwith electricity generated, by it from various sources, including the 
power purchased under REC mechanism for meeting its requirement for consumption of 
electricity, and shall also include the transmission and distribution losses, within the area of 
distribution licensee, for meeting such consumption in the State during that year but shall not 
include the electricity purchased for the trading purposes;  

(ii) save as provided in the succeeding item (iii) under this sub- regulation, the quantum of 
electricity to be considered as utilized by the distribution licensee from hydro-electric 
sources  for  meeting  its  consumption  during  a year  shall  be  computed  at  such 
percentage of the  total  consumption  in  that  year  as  is  equal  to  the  percentage  derived  
from  the  quantum  of  electricity  purchased,  including  generated,  from hydro-electric  

 
Year 

Minimum Quantum of Purchase in percentage (%) from renewable sources (in terms of 
energy in kWh) of total consumption. 

Non-Solar  Solar Total 
2016-17 9.50% 2. 50% 12.00% 
2017-18 9.50% 4.75% 14.25% 
2018-19 10.25% 6.75% 17.00% 

The RPPO will be on total consumption of electricity by an obligated entity, excluding consumption met from 
hydro-electric sources of power.  



 

 
 
 
sources, as envisaged in the tariff order for that year, for meeting the estimated requirement for 
consumption in the State vis-a-vis the total estimated requirement for that year for consumption 
in the State; and  

  (iii)  the consumption of electricity to be considered as met from hydro-electric sources shall not 
exceed the electricity purchased (in kWh), including electricity generated, by the distribution 
licensee from hydro-electric sources in that year, after excluding the dedicated sale of power to 
any person, other than its consumers, by the distribution licensee specifically earmarked out of 
any such purchase from hydro-electric sources.    

(1) Each Captive and Open Access User/Consumer shall, during the respective financial year, 
purchase such quantum of electricity (in kWh) from the renewable sources, which shall not be less than the 
quantum of electricity (in kWh), worked out as per the Table given in sub-regulation (1): 

 Provided that for computing the Renewable Power Purchase Obligation (RPPO) of such obligated 
entities for a year under this sub-regulation, the following conditions shall also apply, namely:- 

(i) the total consumption of any such obligated entity shall include the quantum of electricity 
purchased, including electricity generated, by it from various sources, including the power 
purchased under REC mechanism for meeting its requirement for consumption of electricity, 
and shall also include the transmission and distribution losses incurred within the State for 
meeting such consumption in the following manner, namely:- 
(a) in case the electricity is purchased by such obligated entity from sources outside the 

State, the electricity purchased at the State periphery shall be considered as the 
consumption of the obligated entity from such sources; 

(b) in case the electricity is purchased, or generated, from generating sources located within 
the State, the electricity (in kWh) injected for such obligated entity at the generating bus 
bar shall be considered as its consumption; 

(ii)  the energy consumed by obligated entity, other than the distribution licensee, shall be considered 
to have been consumed from the sources other than the hydro-electric sources, unless such 
obligated entity establishes to the satisfaction of the State Agency that such consumption was 
made from hydro-electric sources. 

(2) The obligated entities may meet their Renewable Power Purchase Obligation (RPPO) as per sub-
regulations (1) and (2) of this regulation from any renewable sources, including- 

(i) purchases from generating stations, based on renewable energy sources;  
(ii)  purchases from any other distribution licensee, which would arise from renewable energy 

sources; and  
(iii)  the energy generated from its own renewable sources, if any,  by the obligated entity: 

  Provided that the electricity purchased at pooled cost, as specified in the Central Electricity Regulatory 
Commission (Terms and Conditions of Renewable Energy Certificate for Renewable Energy Generation) 
Regulations, 2010, shall not be taken into account for offsetting such obligations: 

 
 



 
 
 
 
 
 
    Provided further that the solar power purchase obligation shall be fulfilled from the generation 

based on solar sources only: 
 
   Provided further that the power purchases under the power purchase agreements from renewable 

energy sources, already entered into by the distribution licensees, shall continue to be made till their present 
validity, even if the total purchases under such agreements exceed the percentage as specified hereinbefore. 

(4)  The Commission shall specify the minimum percentage for Renewable Power Purchase 
Obligation (RPPO) for the period beyond 31.03.2019, separately in due course of time. 

(5)  The Commission may, keeping in view the power supply constraints or other factors 
beyond the control of the distribution licensee or for any other reasons, suo-moto or at the request of an 
obligated entity, also revise the percentage targets for a year(s) for which Renewable Power Purchase 
Obligations have been fixed as per sub-regulations (1)and (2) of this regulation.” 

 3. Amendment of Regulation 8.-  In sub-regulation (1) of Regulation 8 of the said regulations, 
for the words, bracket, sign and figure, “sub-regulation(1) of Regulation 4”, the words, bracket, sign and figure, 
“sub-regulation(2) of Regulation 4” shall be substituted. 

 4. Omission of Annexure-1.- The existing Annexure-1 to the said regulations shall be omitted. 

 

                                                       By order of the Commission 

                   Sd/- 
 

         Secretary 
 
 
 
 
 
 

 
 


